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DPCC

DELHI POLLUTIONTION CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENTAL. (GOVT. OF NOT OF DELHI)
3rd FLOOR, BLOCK-1, DMRO IT PARK, SHASTRI PARK DELHI-110053

visit us at : http:/dpcc.delhigovt.nic.indelhigoyt.nic.i

F. No.  DPCC-J023/12/2024-CMC 1-DPCC/541-45

OFFICE ORDER

LIFE

Dated:- 03/06/2025

Subject: Standard Operating Procedure (SOP) regarding DG Set(s) in compliance of
CAQM directions.

The Commission (CAQM), from time to time, has issued directions in respect of measures
to abate air pollution in the National Capital Region including directions for strict

compliance of air pollution control laws in force.

For regulated use of DG sets the Commission has issued Direction No. 73 dated 02.06.2023,

revised Direction No. 76 dated 29.09.2023 and an amendment dated 11.12.2024, for

adopting the prescribed schedule for all sectors in NCR including Industrial, Commercial,

Residential and Office establishments etc. which is summarized below:

S.

No

Capacity

Range of DG sets

System to be adopted

for control of

emissions

Regulations for use

2

3

4

5

6

Power

generating sets of all

capacities running

on LPG/Natural

Gas/ Biogas/

Propane/Butane

Power generating

sets of all capacities

up to 800 kW to

standards as per

MoEFCC

notification No. GSR

804(E) dated
03.11.2022

800 kW and

above

41 kW to less

than 800 kW

19 kW to less

than 41 kw

Portable DG

sets (below 19 kW)

None

None

Any emission control

mechanism, strictly

subject to compliance of
the prescribed emission

standards for this

category

Dual fuel mode OR

Retro-fitted ECDs

through certified

vendors/ agencies

Dual fuel mode

Presently no specific
means of emission

control are available in

No restrictions (Even during
periods under GRAP)

No restrictions. (Even during

periods under GRAP)

No restrictions (Even during
periods under GRAP)

No restrictions (Even during
periods under GRAP)

No restrictions (Even during
periods under GRAP) DG
Sets not working in a dual

fuel mode, only owing to non-
availability of of gas

infrastructure and supply.
shall

be permitted only for

emergency services.

No restrictions during the

periods. other than restrictions

P.T.O.
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this category/capacity
range of DG sets.

under GRAP. Not to be

generally permitted during

periods of restriction under

GRAP. These shall, however, be

permitted even during periods u

nder GRAP only for emergency

services.

*Standards for stack emissions for 800 kW and above capacity DG sets

S.No. Parameter Emission Standards

PM (at

15% 02)

50 mg/Nm²

ii. NOx(at

15% 02)

650 mg/Nm³

iii. CO (at

15% O2)

100 mg/Nm³

iv. Minimum

DG Stack

height

30 meters OR minimum 6 meters above the height of the building
where DG set is installed, whichever is higher.

For example, if the building height where such DG set is installed is
20 meters, minimum stack height for DG set should be 30 meters
from ground level;

While, if the building height itself is 27 meters, the minimum stack
height for the DG set should be 33 meters from the ground level.

1.

2.

All the stakeholders are required to ensure compliance of above said directions, to
avoid penal action

List of certified vendors for installation of RECD is available at the website of CPСВ:

https://cpcb.nic.in/Noise_and_Gensets/List_RECD_Vendor

Standard Schedule of EC: CAQM has issued a Standard Schedule of EC charges dated

01.01.2025 for each DG set capacity for each day of violation as under:

1.

1. Rs. 7,500 for DG Sets between 20 kW - 125 kW capacity

2. Rs. 15,000 for DG Sets> 125 kW but< 800 kW capacity

3. Rs. 25,000 for DG Sets of 800 kW or higher capacity

CAQM vide its letter dated 31.01.2025 (Annexure-1) has mentioned that EC shall be

levied in accordance to the Standard Schedule for EC dated 01.01.2025 issued by the

Commission, for each day of violation and also mentioned that maintenance of log book

for operation of DG set is mandatory therefore, in absence of log book or any established

record, EC shall be levied from 01.10.2023 onwards (from 01.01.2024 for emergency

services as mentioned in CAQM Direction 76) till date of sealing/removal of DG

Set/compliance of CAQM Direction No. 76 as amended to date.
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Standard Operating Procedure (SOP):

(A) Sealing/closure of non-compliant DG Set users:

1. DPCC shall issue Show Cause Notice for Closure/Sealing and imposition of

EC to non-compliant DG Set users (DG set having capacity 19 kW and above)

found non-compliant with respect to the directions issued by DPCC /CAQM
during inspection by DPCC.

2. In case, no reply received or found unsatisfactory reply (without supporting
documents), DPCC shall issue directions for Closure/sealing of non-compliant DG
sets.

3. DPCC shall take necessary steps and ensure effective sealing/closure of the

non-compliant DG Set(s) on the spot during inspection to whom closure/sealing
directions have already been issued.

Note: In case of Portable DG sets (below 19 kW), there is no restrictions during the

periods, other than restrictions under GRAP. Not to be generally permitted during periods of

restriction under GRAP. These shall, however, be permitted even during periods under
GRAP only for emergency services.

(B) Imposition of EC as per CAQM Standard Schedule of EC:

I. The DPCC shall impose and realize appropriate EC charges, in accordance to the

Standard Schedule for EC Charges dated 01.01.2025 issued by the Commission for

operating such non-compliant DG set(s), considering the total number of days of

operation of non-compliant DG set(s) beyond 01.10.2023 (from 01.01.2024 for

emergency services as mentioned in CAQM Direction 76) and the date of sealing

or date of compliance of CAQM directions or date of removal if any (supported by

documentary evidence/copy of logbook/by giving an notarized affidavit in this
regard).

II. Reply / compliance report shall be supported by documentary proof i.e. purchase/

installation order of RECD from the CPCB empanelled vendor/ appropriate

pollution control system/ equipment/ Dual fuel kit (in case PNG supply, PNG line

to be connected with the DG set) from the approved/registered vendors of CРСВ.

alongwith copy of log book / established records (duly signed and stamped by the

authorized person /authority of the unit for operation of such DG set (s) and a

notarized affidavit in this regard.

III. In the Affidavit, the details of log book must be separately endorsed in clear terms

that the DG Set(s) has been operated for the hours/ days mentioned in the logbook of

DG Set.

IV. EC shall be calculated and levied according to the above records/documents and EC

Schedule of CAQM.

V. In case unit failed to respond to the directions for closure issued and physical
inspection is not done, DPCC officials shall first inspect the unit within 15 days to

ascertain the present status of DG set before deciding/levying EC. (non-response

P.T.O.

1/97640/2025
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from unit might be due to closure/shifting/change of address of unit).

(C) Revocation of sealing/closure directions to non- compliant DG Sets:

I. Based on a written request from unit/ entity accompanying with the receipt of

imposed EC, DPCC will de-seal the DG set(s) temporarily for 15 days with a

purpose to install/fit the appropriate pollution control system/ equipment/testing in
accordance with the Direction No. 76 of CAQM or removal of the non-compliant

DG Set from the premises. In the revocation letter it is clearly mentioned that the

DG Set will not be used for any other purpose except to install pollution control

device.

II. Subsequent to installation of applicable pollution control device, the unit/ entity

shall approach the DPCC for permitting regular operations of the DG set(s).

III. After such a request being made by the unit, the DPCC official shall inspect the

premises, verify the facts and ensure that only such DG set(s) which are fully

compliant with the requirements of the Direction No. 76 (as amended) are thereafter

permitted for operations/use by issuing permanent revocation order of

closure/sealing. Revocation order shall also be issued if the non-compliant DG set

found removed.

IV. In case unit submitted that DG Set had been removed prior to 01.10.2023 with

substantiating documentary evidence and notarized affidavit, the DPCC officials

shall verify the status by way of site inspection. If DG set found removed,
revocation orders shall be issued.

V. If the consent has been revoked/refused for non-compliance of Direction No. 76 of

CAQM, unit shall not operate until compliance is submitted to DPCC and shall

apply fresh CTO on OCMMS portal alongwith compliance report in regard to

CAQM Direction 76.

(D) Miscellaneous

1. Information about SCNs and EC orders shall be updated on Google Spreadsheet

which has been developed immediately after taking actions.

2. The EC order shall be sent through speed post as well as through email of the unit, if

available. In case unit is not registered with DPCC, order be sent though speed post

and uploaded on DPCC website. 15 days' time shall be given to the violator/unit to

deposit the EC.

3. The SCN and directions shall be issued in the name of the entity responsible for DG

Set operation, determined as the tenant (if operating under a rent agreement) or the

landlord (if no rent agreement exists). Disputed ownership cases shall be investigated

to ensure notices target the correct entity.

4. In case the imposed EC is not deposited by the unit within 15 days, reminders are to

be issued through all modes (speed post/ email/ posted on DPCC website) as per the

time lines given as under:

First reminder between 21 and 30 days giving further 15 days with the

approval of Cell/Branch Incharge, if the EC is not deposited by the violator

within time.

1/97640/2025
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➤Second reminder between 21 and 30 days after first reminder giving further

15 days with the approval of Cell/Branch Incharge, if the EC is not
deposited by the violator within time.

Concerned JEE and AEE are responsible for issuance of necessary

reminders within the timelines specified above.

5. In case the EC is not realised in spite of above actions, after expiry of 90 days from

the date of issue of order imposing EC, recovery letter shall be issued to the
concerned SDM with the approval of MS, DPCC.

6. Reminder wrt recovery of EC amount from all the units/entities in a sub-division

shall be sent to SDM once in 45 days with a copy to the concerned DM and

Divisional Commissioner. Such reminders be sent with the approval of the

Cell/Branch Incharge, through a dedicated Dealing Assistant deputed in each
Cell/Branch.

7. EC payments shall be made via demand draft in favour of Dellhi Pollution Control

Committee or bank transfer as per guidelines for Deposition of Environmental

Compensation displayed at DPCC website home page, with proof submitted to
DPCC.

Digitally signed by
KS Jayachandran
Date: 03-06-2025

23.Jayachandran)
Member Secretary

Copy for information/requisite compliance to:

1) All Additional Directors of DPСС

2) All SEEs/Cell In-Charges of DPCC
3) All EEs/AFEs/JEEs of DPCС

4) Incharge IT - for getting the order uploaded on DPCC website

5) PPS to Chairman DPCC for kind information of the Chairman

1/97640/2025
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